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348 of the Constitution of India, the
lish translation of the Bengal, Agra

In pursuance of the provisions of Clause (3) of Article
Adhiniyam Sankhya 20 of

Governoris p_lgased to order the publication of the following Eng
and Assam Civil Courts (Uttaranchal Amendment) Bill, 2005 (Uttaranchal

2005) :

No. 560/Vidhayee and Sansadiya Karya/2005
Dated Dehradun, September 26, 2005

NOTIFICATION

Miscellaneous
| Legislative Assembly and assented to by the President on

As passed by the Uttarancha
06—-06—-2005. ;
L COURTS (UTTAHANCHAL AMENDMENT) ACT,

- 2005 ; .
( UtrarancHAL AcT No. 20 oF 2005) !
AN .
: Act 4
arid Assam Civil Courts Act, 1887 in its application to

THE BENGAL, AGRA AND -ASSAM CIVI

further to amend the Bengal, Agra
Uttaranchal. ; ‘
IrIs Heresy enacted in the Fifty-fith year of the Republic of India as follows :--

1. (1) This Act may be‘ called The Bengal, Agra and Assam Civil Courts

Short title,
E’“: ent and (Uttaranchal Amendment) Act, 2005.
ment (2) It shall extend to the whole of Uttaranchal.
Amendment (3) It shall come into force on such date as the State Government may, by
olbost 2 notification, appoint i this behalf. .
of section 2. In sub-section (2) of section 19 of the Bengal, Agra and Assam Civil
b Courts Act, 1887~ o ' .
- “(2) Words-‘one lac' for the words ‘twentyfive thousand’ shall be X
substituted.” .
- By Order,
U. C. DHYANI,
Sachiv.
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